
 

Misc.(Bail) Case No. 214/21 and 223/2021 
 
 

22-07-2021    Seen the petition No. 740/21 filed by petitioner Nirmal 

Das and petition No. 760/21 filed by Md. Lokman Ali, u/s 438 Cr.P.C., 

seeking pre-arrest bail, in connection with Thelamara PS Case No. 90/21 

u/s 409/420/34 of the IPC, corresponding to GR Case No. 2072/21.  

    Since both the bail applications have arisen out of the 

same police case, hence for the sake of convenience both the bail 

applications are taken up together for disposal.  

    The allegation in the FIR is that on 01-07-2021 one 

Dharmeswar Kurmi lodged an ejahar in Thelamara Police station alleging 

inter-alia that accused persons named in the FIR allegedly 

misappropriated an amount of Rs. 3,50,000/- meant for construction of 

road under Gaon Panchayat by conspiring together with Panchayat 

Secretary Robiram Das and President Faruq Hussain and on enquiry the 

matter came to light. Hence, the FIR.   

    Learned counsel appearing for the State Mr. Munin 

Chandra Baruah vehemently opposed the bail prayer contending inter-

alia that the allegations against the accused persons is very serious in 

nature as they allegedly misappropriated an amount of Rs. 3,50,000/- 

meant for development with common intention, therefore, given the 

nature of allegation against the accused persons, they do not deserve to 

be released on pre-arrest bail. 

    On the other hand, learned counsel I. Ansari appearing 

for accused Md. Lokman Ali vociferously contended that the accused has 

been wrongly framed in the case. He was totally innocent and he has no 

role to play in the alleged misappropriation of public money. He was a 

simple gaon panchayat member having no control or authority in the 

management of money meant for development of the Gaon Panchayat 

area. If anything to blame, is the persons who are Incharge of 

managing the finances not the present accused Lokman Ali.  

 



 

 

    On the other hand, learned counsel Mr. B. Borthakur 

appearing for accused Nirmal Das also contended that his client is the 

President of Gaon Panchayat but he is not at all involved in the alleged 

crime. The overall incharge of the work is BDO and Engineers under the 

BDO but instead of nabbing the real culprit, present accused persons 

have been harassed for no fault of their own.  

    The contents of the FIR reveals that without constructing 

the road sanctioned for development, money had been withdrawn and 

converted to own use of accused. Case diary also reveals complicity of 

both the accused persons with the commission of alleged offence.  

      However, having heard the learned counsels appearing 

for both sides and on careful perusal of the case diary, it transpires that 

accused persons allegedly cheated the local populace in the name of 

construction of road. Case diary further reveals that money had been 

withdrawn without the road being constructed. Case diary also reveals 

that Engineer Mehbub Hussain, Secretary Robi Ram Basumatary, 

President Nirmal Das and member Lokman Ali were directly involved in 

the alleged crime.  

       Therefore, considering the nature and gravity of the 

offence, this court is not inclined to grant pre-arrest bail to the accused 

persons.       

    Accordingly, both the bail petitions are dismissed. 

    Let the case diary be returned.  

    

 
                                         (C.B. Gogoi) 

            Sessions Judge,                
                              Sonitpur::Tezpur. 

 
  

 

 
 



 

 


